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rralional impoertance. The Indian Institute
of Techn , Powai, has been closed
down for the last tcn days. The students
have been asked to vacate the hovrl at a
very crucial time in the academic semester.
Therefore, I think this Parliament is the
only forum which can take notice of this
gpw: situation. The Institute has been

osed down largely because in my opinion,
of the trigger happy nature of the Dircctor
who gver-reacted to the demonstraticn of
‘Students which was : very small demons-
tration. This Institute cannot br kupt
closrd like this. It must be opencd. This
Parliament must discuss the affairs of the
Indian Institute of Technology, Powai.
which institution was cicated by an .\ct of
Parliament,

The second issue is, the Govarnment has
been in power for two months, and we do
not know what its fundamental attitudes
and policies are. For example, we do not
know what is their foreign policy whether
they are con'jnuing the Janata Government's
Yorcign policy or they are changing it.
There are developments in the neighbour-
hood particularly the India-Pakistan 1¢la-
tions which have rrached avery ciucial
stage. I think we must have a discussion
in Parliament 01 the foreign policy of (he
mew Government, with particula: refoience
to India-Pakistanrelation's.

SHRI K. LAKKAPPA :S5ir, I have
written a letter on the same iwsue ... ..

MR. SPEAKER : Whatdo you want to
say ?

SHRI K. LAKKAPPA : About Vaidya-
dingam Report.

MR. SPEAKER : You shoukd have
‘given me notice, | have noteccived. No.

SHRI K. LAKKAPPA : One minute,
Sir. Wk~ the Shah Commissio. was <ons=
titute dand a report was given there
were demands (or discussion. ] want to
know this. Why is the Government keep-
ing quict over the Vaidyalingam Report ?
'W%ly is follow up action not being taken
{Interruptions). Big people were involved in
«corruption. An inquiry was instituted, . ..

MR.SPEAKER : He hasalready men-
tioned. No. I donot allow. You bave
made your point.

The Minister of Parliamentary Affairs.
(Internuptions)®
MR. SPEAKER : Plcase take your seat.

“The Minister of Parliamentary Afiairs
-will reply.

Matters under 10
rule 377

N Lo i hNARA!N SINGH : I
ave no own the suggestions made
by the hon. Members, and I will bring
them to the notice of the Business adviso
Committee except those s ggesticns whi
arc hypothetical. (Interruptions)

SHRI K. LAKKAPPA : Sir, this it a
very serious matter. The reople of this
country art demanding, This is a vital

issue. . (!nmmfﬂ'm:} He has not taken
cognizance of this,

MR. SPEAKER : He has taken cognis-
ance of it.

SHRI K. I AKKAPPA : Kindly dircct
the Ministe: to say somcthing in the
matter,

SHRI BHISHMA NARAIN SINGH :
I have alrcady said that this matter will be
placed before the Business Advisory
Committee.  'Wliat more can I say ?

MR. SPEAKER : Now Matters under
377. Shri Skartah Thomas. He is not
h re. Shri Krishna Pratap Singh.

SHRI MRUTYUNJAYA NAYAK
(Phulbani) : Mr_ Speaker, Sir, I want to
raisc a ort Notice Question. Many
people in my place are being killed,

MR. SPEAKER : Plcase take your
scat, you come according to rules. I
bave alrcady called the Mcmber and he
is on hiv legs. Shri Krishna Prafap
Singh.

MATTERS UNDER RULE 377

(i) RELAY HUNGER BTRIKE BY THE
ScienTIFIC AND TroHNICAL OFFICERS
oF O1L AND NATURAL Gas ComMuission,

®Not recorded



